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In the Chhattisgarh High Court

Case No : Writ Petition (S) No. 2861 Of 2018

Mohan Lal Vishwakarma APPELLANT

Vs

State Of Chhattisgarh And Ors RESPONDENT

Date of Decision : 12-07-2018

Acts Referred:

Citation : (2018) 07 CHH CK 0195

Hon'ble Judges : Sharad Kumar Gupta, J

Bench : Single Bench

Advocate : Sarfaraz Khan, Dheeraj Wankhede

Final Decision : Disposed Of

Judgement

Sharad Kumar Gupta, J

1. Petitioner has preferred this writ petition to direct the respondents to take
decision in the light of communication of Annexure P-5.

2. The petitioner is Revenue Sub Inspector posted at Nagar Panchayat, Kirodi Mal
Nagar.

3. Counsel for the petitioner submits that the instant writ petition may be
disposed of with a direction to the respondent No. 1 to decide the

representation of the petitioner Annexure P-3 dated 13-9-2017 followed by
Annexure P-5 dated 29-12-2017 within a stipulated time.

4. Looking to the facts and circumstances of the case, and the submission made
by counsel for the petitioner, instant writ petition is disposed of with a

direction to the respondent No. 1 to decide the representation of the petitioner
Annexure P-3 followed by Annexure P-5 regarding the petitioner's

claim within a period of 90 days from the date of receipt of certified copy of this
order in accordance with law and procedure.
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5. It is made clear that this Court has not touched the merit of the case.
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